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O R D E R 

Per: Inturi Rama Rao, AM 

This appeal filed by the assessee is directed against the order of the 

National Faceless Appeal Centre, Delhi [CIT(A)] dated 16.12.2023 for 

Assessment Year (AY) 2013-14.    

2. Brief facts of the case are that the assessee is an individual deriving 

income from agricultural activities. The return of income for AY 2013-14 was 

fled on 24.12.2013 declaring income of Rs. 2,00,000/- and showing agricultural 

income of Rs. 23,00,000/-. Against the said return of income assessment was 
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completed by the Income Tax Officer, Ward (1)(2), Kozhikode (hereinafter 

“the AO”) vide order dated 21.03.2016 passed u/s. 143(3) of the Income Tax 

Act, 1961 (the Act) at a total income of Rs. 9,00,000/- after making addition of 

Rs. 7,00,000/- disbelieving the agricultural income of Rs. 7,00,000/- by holding 

that the assessee has failed to file supporting evidences of agricultural income. 

3. Being aggrieved, an appeal was filed before the CIT(A), who vide the 

impugned order confirmed the action of the AO by holding that the assessee 

has failed to controvert the findings of the AO with documentary evidences. 

4. Being aggrieved, assessee is in appeal before the Tribunal. 

5. When the appeal was called, none appeared on behalf of the 

assessee nor is there any application for adjournment. Therefore, I 

proceed to dispose the appeal after hearing the learned Sr. DR. 

6. The short issue in the present appeal is whether the CIT(A) was justified 

in making the addition of Rs. 7,00,000/- disbelieving the agricultural income. 

On a perusal of the assessment order, it is evident that there is no finding by the 

AO that the agricultural income was shown as application for acquisition of an 

asset or source of incurring expenditure. Even the CIT(A), without adverting to 

the statement of facts and the grounds of appeal raised before him, merely 

confirmed the action of the AO without giving any independent findings as to 

how the addition of Rs. 7,00,000/- is justified. Therefore, the orders of the 

lower authorities are set aside and the matter is remanded back to the file of the 

AO with a direction for de novo assessment in accordance with law after 

affording reasonable opportunity of hearing to the assessee. 
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7. In the result, the appeal stands partly allowed for statistical purposes. 

Order pronounced in the open court on 9th December, 2024 

 Sd/- 
 (INTURI RAMA RAO) 

ACCOUNTANT MEMBER 
 
Cochin, Dated: 9th December, 2024 

n.p.   
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